ITEM NO.33 COURT NO.1 SECTION XII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition for Special Leave to Appeal (C) Nos. 4961-4962/2024

[Arising out of impugned final judgment and order dated 20-10-2023
in OSA Nos. 388/2021 and 43/2012 passed by the High Court of
Judicature at Madras]

K.S. BABURAJ Petitioner(s)
VERSUS

UNION OF INDIA & ANR. Respondent(s)

(FOR ADMISSION)

Date : 25-11-2024 These matters were called on for hearing today.

CORAM
HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE SANJAY KUMAR

For Petitioner(s)
Mr. T. Harish Kumar, AOR
For Respondent(s)
Mr. Vikramjeet Banerjee, A.S.G.
Mr. Amrish Kumar, AOR
Ms. Sathavi Asthana, Adv.
Mr. Arun Singh, Adv.
Mr. Paavan Awasthi, Adv.
Mr. Saurabh Pandey, Adv.
Ms. Manvi Sharma, Adv.

UPON hearing the counsel, the Court made the following
ORDER

Tag with SLP(C) Nos. 15336-15337/2021, titled “Gayatri
Balasamy Vs. M/s. ISG Novasoft Technologies Limited”.

It is stated that interest at the rate of 12% per annum has
already been paid.
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